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DESILTING OF MUTHALAIMUTHU VAARI IN
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DESILTING OF NARIYAR RIVER IN THANJAVUR DISTRICT
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WATER FLOWING IN THE DESILTED CHANNELS/RIVERS

ARASALAR RIVER
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WATER FLOWING IN THE DESILTED CHANNELS/RIVERS

VENNAR RIVER

VAIYACHERI CHANNEL
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INSPECTION BY SPECIAL MONITORING OFFICER- THANJAVUR DISTRICT

e

PANDARAVADAI CHANNEL

Scanned with CamScanner



INSPECTION BY SPECIAL MONITORING OFFICER- THANJAVUR DISTRICT

INNAMBUR CHANNEL
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INSPECTION BY SPECIAL MONITORING OFFICER- THANJAVUR DISTRICT

PAMBAPPADAIYUR CHANNEL
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INSPECTION BY HON’BLE CHIEF MINISTER

VENNAR RIVER

MUTHALAIMUTHU VAARI DRAIN
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GOVERNMENT OF TAMIL NADU

Miheg ard i ABSTRACT
and Minerals - Delegation of powers — Notifications = issued.

INDUSTRIES (MMC1) DEPARTMENT

=0z o167 dated 16.6.1994
S{;T.“t.qggfommissioner of Geology and Mining, D.O.Lr.No.7251/B5/52
ORDER: -00o-
The appended notifications I, I, lll will be published in the next issue of the Tamil

Nadu Government Gazette Extra ordinary dated 22.6.1994.
_ 2. The Director of Stationery and Printing is requested to public the notifications
in the extraordinary issue of the Tamil Nadu Government Gazette dated 22.6.94 and to
send 100 copies of notifications to the Government and 25 copies each to the Director
of Geology and Mining, Guindy, Chennai-32 and Collectors of all districts.

The Director, Tamil Development and Culture is requested 1o send the Tamil
_ translation of the notification appended to this order to the Director of Stationery and
Printing for publishing in the Tamil Nadu Government Gazette and the Collector of all
Districts for publication in the District Gazettes immediately.

(By order of the Governor)
C.Ramachandran,

Principal Secretary to Government.
//Forwarded by Order//

Section Officer.

NOTIFICATION |
g Under sub-section (4) of section 21 of the Mines and Minerals (Development
and Regulation) Act 1957 (Central Act 67 of 1957) read with the Government of India.
Ministry of Steel and Mines, Department of Mines, Notification dated the 6;(h February
1979, the Governor of Tamil Nadu hereby specially empowers the Special Revenue

Inspector (Mines) in the Department of Geology and Mining and officers not below the
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k of Deputy Tahsildar in the Revenue Department to exercise the powers under ¢,
' rank 0

said sub-section within their respective jurisdiction.
NOTIFICATION Il

In exercise of the powers conferred by sub section (2) of section 26 of the

Mines and Minerals (Development and Regulation) Act 1957 (Central Act 67 of 1957),

the Governor of Tamil Nadu hereby directs that the powers exercisable by the State

Government under sub-section (5) of section 21 of the said Act shall be exercisable also

by the District Forest Officers concerned in respect of cases falling within their
jurisdiction.

NOTIFICATION I

Under section 22 of the Mines and Minerals (Development and Regulation) Act

1857 (Central Act of 1957), the Governor of Tamil Nadu hereby authorizes the District

Forest Officers concerned to make complaint under the said section in respect of cases

falling within their jurisdiction.

(Sd)..ooo
Principal Secretary to Government
Industries Department,

xn-‘;xxxxnnnnn-n».axanannnnnnhnnnnknannnxwanunnnnn kx*********************
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COVERNUENT OF TAMIL NADU,

ABSTRACT

plines 2rd Quarries - Mipmor Minersls - Temil Nedu Mihor Minersl
iCcncession Rules, 1959 - Delegation of powers to local bod s
for collection of selgniorzge fee, etc. and administraztion of
gouarry leases in certain spheres relsting to common usc 2inor
goinerals - Notifications issued, = . ‘

: INmSTRIES (MMC, 1) DEP ARTMENT,
.’-‘-0-1'15.Npi.\'l+. : | Deted 2-1-199E.
Read:
1) Froa ,:the Dirccter of Geology and Mdining,
letter Rc,No,3255/B5/96, dzted 12-5-1997.

2) G,0.Ms,No,3, Industries (MMC.q) Depertment,
dated 2-1-1998, -

a2 0 0.3

The Notificgztions eppended to this order shall be

pblished in the next issue of Tamil Nedu Goverament Gazette

() in the DistrictiGazettes amd they snzll come Inte furce
end from First March, .1998,

2) The Works Manager, Guvernaent Central Press,
nenngi- 79, is requested tou send 50 copies of the Noutificstizns

Bsved to the Governaent, Director of Geology and Mining,
Biractor of Rural Development, Director of Town Panchaysts

: Director of Municipzl Administration amd tu the Distric:t
#] lcctors to be published in the District Gazettes,

. ' (BY ORDER OF THE GOVERNOR)

M, S, SRINIVASAW,
SECRET4RY TO GO VERNMENT,

Bvernnent Central Press, Chennsi 600 079,
Sirector of Geclogy and I‘-lining, CGuindy, Chennal 600 Tzz,
%o Director of Rural Develop ment, Chennsi 600 01 5

¢ Director of lmnicdipel Administretion, Chennai €00 COS
* Dircctor of Town Panrchayats, Kuralagan, Chennail 600

Vvooe

e
‘-’!

District Collectors,

-~

gc Thzirmen znd lManoging oirsctor,

. Chennai 620 (S,
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- i
The Principal Chief Conservetor of Forests, Chennai 600 00;"’
The District Forests Officers, . i
* * :;-.,4
Copy to: i
ALL Seé’téions in,Mining wing, b
Industries Des=artment, Chennal 6000009, ,'5"":.1
Lew Departmezit, Chennal €00 009, e
Ind, (OP.II) Depzrtment, Chennal 600009. i
SF. Scs,
T’
' Rt
/ Forward ¢d/ By order/ fg‘“
£
?
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- Eevénue Dl?lﬂl‘)ﬂ-ll 0;"iccrs congernGd. o mke com

i ‘.-T ------ o ' o i
Unde:. uu-s:cuon(!l) of.5cckion 21, nf the Hines
and m_lric-.-ﬂh(‘r’\cguldtmn nnd Dcvrlot'dr'nt) ict, 1957
(Gentml Ac 67 0£-195T); read with thd (}ovomqrnu 0T

~India, i@nisiry oI S;tecl. and: Mincs, Dcpm*"fnu nf Hines,

- HotiTication Anted vhe Gth Tebiuary, 1979, uL‘C Governoy
7T Tamil' Wadw hexcby specinlly cupowers nlS tha Jomu

Directors.in tha Deparimuent nf L{?Jlogy nnd J..mln{,, 11 any,

- in “the dis tricys,, the Presidents 57 Villinge Panchiuynis,
tire . sxccutive L'.s,.L"'CQ.LS of ToHun Panchuydis, *O-VnShlﬂ«"”'h
the’ CopmiSsioncss, of @uAicipalitics and-Corpora “ions L
cxeréise the powers under the snid sub-geubinn wb thon
their respeciive jurisdiction. Provided thiG tnc apnve
powerg shill be axarcisnble by the above duw-)_,uc.11
only in'respect AI dinor "“1n('1‘1.15 nnacly tuilding Anc. '
con.. ‘"uctlop stoncg 1ncludin ‘geavel, ou.u..:uy ging, C
and ,-uuff and ';;.Llnr'y cluy Lucluumg §il%, brici 'm’l i

\_,.L«l“ -
R iptification-II
In cxXereigg ot hr povers conferrcd LY suo -secvdoni.
\.of sectinn 26 27 the Minesg and T‘lnfnﬂ (Fegpulatian and
957

Developzent) Act, 1957 (Cnc weal Act 67 ox A
~7 Tnail Nalu hereby directg that the powers ¢
she 3%4nic -Goverament wnder sub-scetinhn (5) 2f Sec

'l‘-l{

1

- ,- I >

ghe saig sct shll be excreisable aler €7 vhe Zevenue Divi-
siopal OfZ 1cc;s ¢onecerncd in regpact o . chses ‘falling .within
Thrir 3u,19c11Cu10n. ?rovmcu vt the-above powers siinil . be

xercisallc by the Revenue Divis ionnl O_.n_cc-u dnly in

1nd 2 dinnyy ‘cliy 1'1cluung t, bricit and tile clay,

“Hotivicu ti.-:;:—Il:_I_’
. .'5. Urmc.c" :cb‘GlOﬂ ’.212, lf fl.ll‘f and. "11"1f'xr1lu(“(‘gt,.l“
1
%inn and’ Dcvolr)wuc'nt) M:u,. 1957 7 (Gi‘numl ict 670t 1657).
the Ghveinnz of Tapil Nadu lereby-authorises nlse the

.u"a.cr-'l.'hb giq seeiinn L x6s ptw 71 cnses vl Iin

theid JUJ.J.B(L'LCU" pn rclu pln[_, v s nnr f1G Blg e Ly, gt

and-cHud construction ginngg lll"‘lht"n{_, EXOVELl,. or i

carh and’ tur? .and ordinary ol ay-iacluding sily, brich
ulc cl’ly,, K K . e, :
R (JA GADLE, OF" 'rHL GOV»EI W0R)"
= s - I 8, SEIHIVASAN,
. “ : . &L‘C""" ARY "'O GOVE RN
//ﬁofrmnh by o dal’ // v
. Y ) f;V" v L\/‘\-—‘b —g‘—"“\
' I.'l;' '7 . .-1. . 'Q"‘Q‘rﬂlni\r O“\l]
. ll‘ . : oy - -_ !N :
N ' , %—a—---"‘?" \
"’.‘ o e . .'.-;.. 2,
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TAMIL NADU- - Sl
' GOVERNMENT GAZETTE

EXTRAORDINARY PUBLISHED BY AUTHORITY
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CHE\INAI THURSDAY AUGUST 31,2006
- + wee e Aavani 18, Viya, Thiruvalluvar Aandu-2037,

Part lV—Sectlon 2 '

NI rey gy

VLb e e deanin e . R TN ‘/:‘w-ll g
' 3 .-l"_-' R
o8 .« Jamil Nadu Acts and Ordlnance
B A T e M KRR PPN . cutu. .‘._. o
! h{, PHLE ‘n et Vi TR e
et ‘. “';,' < ” e .eou Wl e T e . Gl g b o e
. ol BTG T e "ty ) L R IR S B Pt
¢ v ’ [ . .
¥ 1 L B TR KA vy e jllﬂ Teyigsel

. '.'x:' ! -,,-l‘j\,
¢ v The following Acl ¢f the Tarnil Nadu Lepislative Assambly tecejved.the assent of the
LSovernor.on the, *A0th _A.:gusj 2006 and Is hemby publshed for geneéral Infombon —_

B O L L

"ACT No. 18 OF 2005,

An Act turther to amend the Tamil Nagu Prevention of Dangercus Activifies of

2 Bpoleggers, Drug- Dﬂnnder,s, Fnresl-orfender.-., Goondzs, Immora) Traific
‘ Oﬂandus Slum-Grabbsrs snd Video Pirales Acl, 1982,

Lo - e

Be ! cnaded by the Legislalive Assembly of the Slate of
Fr&y:s {h year of the Repubhc of India as fcllows:—
‘ ,‘

11-5

1. (1) 'l"h@ Acl ma)' be called the Tamil Nadu Prevention of Dangerous Admhes cf
BoolM'ggerl. Drug-Olfendars rotest

s [ Short titie ang -
Ofienders. Goondas, Immoral Traffic Offenders, e n
lu‘"—Gla!}bw:r: and Video Prales (Am

(Z)jfgt “shall be deemed to ha\e c.orne it tha
Tami! Nadu Azl f s e 0 s long lille o the Tamil Nady'

Tamii Nadu in the

force.on (e 5th day cf Jufy 2003

PrevenLon of Dangemus Aclivities of Boolleqgers -
14 o 19¢2. brug~0ffende1_s¢_Eoresl QOlfenders, Goondes, ‘Immoral Traffie O[fengcfers - A'c::-nn:"m
™" Slum-Grabbers and Video Pirales At, 1082 (herumaf‘er referred to a3 the Prinzipa! AcY). for PRES
the expressicn 'dummbbas “the expression sand—oFenders sl.nm-grabbe:s shall be
substtiuted, .
3. In hhe preambls Jo the principsl Ad,—~
. (1) In tha firsl paragraph for the expression “slun-grabbers’, the expression k;ﬁﬁi:m
sand-qﬁenders. sluingrabbers® shall be stshlu‘ted ] . i et ambla.
. ":."‘,;‘2) 12 the second paragraph,— et SR

Ay b
L N .

o
rl'{)ywzn

AL
3] e —— A A L
R 4 A5 7R ———— -

TroTRr Dent
eridmanl) Pg 2008. 'xs.*-rﬁer-

PR : - e
JeBINMENT OF TAMIL, Naby [Regd: No. TN/ICCN/117/2006-G3.
% 2008 v

Y
-

~
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TAMIL NADU GOVERNMENT GAZETTE EXTRAO\D\

M

b ) A ¢ expresnis

cowserws A dnseclien 1 of the Brincipal Acl. In sub- et s”;f)a:lo; c”.':ubsﬂlﬂled\

h.}‘;;}-:“ *stum-grabbers®, lhe exprastion “sand-offenders, slum-grabber

Feciien 2 erled

e (1) in tlausa (o), oler sub-clause (hf), the foNlowing sub-clausé shall be Inseried,
r"’rneh'

In
: “(iv-A) in the case of & sand-offander, when he Is eﬂﬂﬂgﬂ‘fm‘z izxfske; y”
preparalions for engaging, In any of his scliilies a3 8 sand- offender, which 2 ]
or are liely 19 affect adversely, the maintsnancs of public order.".

o , '{2), 3%t dause (g), the following cleuse shal be inserled, namely:—
LI ' L

(og) sandoﬁendef freans 2 person, who commr{s or pllempts lo ﬁ?mgnl'rg ,0;
rer s vabety Thy mmmlsskm of offences in respact of erdinary sand punishable under the J ’

' N
amergment of 5. 1h szction 2 of the Principal Acl,— \

%

‘anlral Act 87
and Minerals (Development and, Hegulahon) Ael, 1857 or tn nder the Tamil Nadu Mindr  Cenlral

l e bf {557.
Mineral Conu:sk)n Rules, 1959.%; LN N E Y

Ry

A J\r-l-u-' Af G

i edion 3" 6} ihe Piincipal ‘Act, in sub-Sachidh s “aler’ the éxptesslon
TOERT LA S hinan)

fic ofiander” ' the °!Pfess:on or $and-offender” éhall 56 Inserled. - e e
S “;‘0' 7. In section 17 of the Pﬂnt!pal Adl—

“l
! v, ' y
[1) in ths ma'lglnal haad.ng. for hn .eaprestlon "slum grabber”, the ‘-’fo83$’°”
“sand orfender. sum-grebber; shal] be subslituted,
(2) for the exprossion “sjum crabber
tlun—grabber' shafl ba substiuted,

8. (1) The Tamil Nedu Prevenhdﬁ of Dangerous Activities of Boo:leggers Tomil Mady
Drug- Orrevde.a Ferast-Ofiendzrs, Goondas, I 1278l Trafic Offenders, Stum-Grabberz and  Ordinencs
Video Plrales {Amendment) Ordinance, 2008 !s heroby repealpd 20! 2008

H,»! N

(he exprossion “sand-offender,

(S

(9 Notvithstanding such’ tepeal, anylhing dona or any atllon taken under the
PmdpalAd 88 2memded by the said Ordinance, shaﬂ b3 dﬂsmsd lo have beeh Hone or
taken undsr the principal Act, as rmended by !hla

. . .. e . o ® e )t 1 e
. .
I

) {By order of the Sovarnor)

't

S DHEENADHAYALAN
secrelary fo Governimént (1. charge}

45 t . law Daparfmen
EA»U» ﬁ CL-»M Q%Lf} } Dosly

w F-rrr ‘Dé
o ‘)hk% r CC{) r:?]”il‘\e..’ﬁm ety | IR

: R \»QJ
o -;.r ' L5 ';1';_._,,. ! 1 q, V\
. u- "J AND PWW Lh’“-'*t‘f—h.,___ &:YL
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ABSTRACT

Industries — Mining — Monitoring of Miriing activities i i i
au s in the St
mining - State Level Task Force — Consti%uted — Orders - is:&gda.nd prevention of legel
Industries (MMA.1) Department
G.0.(Ms). No.33 Dated :15.03.2006
Read :

1. Government of India letter No.16/41/2005-MV | dated 19.07.2005.
2. From the Director of Geology and Mining letter Rc.N0.9842/C02/2004
dated 17.10.2005.

ORDER:-

The Director of Geology and Mining has stated in his second read above that is
has been decided at the meeting held on 7.7.2005 at New Delhi under the
Chairmanship of the Secretary to Government of India, Ministry of Mines to constitute a
State Level Task Force at every State level with representatives of India Bureau of
Mines, Government of India, and the State Government to monitor various mining
" matters including illegal mining.

2. In this connection, the Director of Geology and Mining has sent a_proposal to
the Government for constitution of a State Level Task Force consisting of the Director of
Geology and Mining an officer from Industries Department, Government of Tamil Nadu
and a representative from Indian Bureau of Mines, Government of India.

3. The Government, after careful examination, have decided to accept the
proposal of the Director of Geology and Mining. Accordingly, the Government constitute
a State Level Task Force to monitor various mining activities and to prevent illegal
mining in the State with the following officials.

()  The Secretary to Government, Industries Department (or)

representative of the Secretary to Government, Industries

Department — Chairman.
(i)  The Director of Geology and ' '

Mining — Member.
(iii) A representative from Indian Bureau of Mines, Government of

India - Member
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4. The Director of Geology and Mining is requested to arrange for periodical
review meeting for the above State Level Task Force.

(BY ORDER OF THE GOVERNOR)

D.RAJENDRAN
SECRETARY TO GOVERNMENT

Rkt kek
e dededed e dek e ek Ak Kok KhAhk Rk hok khkk ok Tk hhk ok dekddek dededede kkk & Fhdkhk kkkk dkdk %
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ABSTRACT

ustias - Wines ana Minerals - Reconstivtion of District Level Task r-l.rﬁvtbo:ﬁ,g
censtituden of Taluk Level Foreas for prevention of illegal mining / t’ar‘sﬁﬂz ‘,33 "
minerals basad on the orders of the Hon'ble High Couit, Madras dated 05 U

AP N2, 9880/2008 Tiled

by Thiru Elephant G. Rejendran - Orders — issuad
Industries (MMA.1) Departmsnt

CLiMst Noi Dated 13.11.20C¢8
‘Raad :

_—
.

Covernment Letter No. 2000BIMMA1/200 Industries Departmsnt, daies

1"402005, e ad ARAS e
2 Orders of the Hon'blz ngh Court, Madras. dated 5.11.2008 in
\W.P.No.6860/2008. et b
3. Fror the Disirict Callecior, Niigirls, Leiter Re.NO.B3/22% 53/2007 zzies
8.11.2008.
ORDER:

The District Collector, Nliglris has stated that the Hon'ble High Court . Madras in

its order dated 5.11 2909 In'WP.N0.9380/2008 filed by Thiru.Elenhiant G.i

regarding iliegal ¢ uéF'jng in Nilgiris has dirscted ths Siats Govarnmeni t
v_" e
;_-"& the State and to form a special csll at District iev

the matter on "[.-; {'sls. The Court has also asked to fix ths responsibility an
& :

ionanes of the Government viz . Ravenue (l.e VAO), Poiia

Ralzndran

0 o8 Sk
inspactior of Police) and Forest (Rangzr) Department offlcials.

2. As the Dlstnm Lavel Task Forces have already neen constivies <o Yrevan
illege! mining !/ transportatlon, the Dlstrlcf Collector. Nilgiris N&as  raguasiss tra
Government to form committess io check illsgal quartying at Distiar Lavel = 1 Taly

Leve! with a composition of various categories of officials for
transportation effectively.

~

3. In letter No.20008/MMA1/2004. dated 12.00.2005. the Covernment =ave
directed zll tne District Collectora zto constitute Distrist Level Tasx F
the following offi¢ials.

praventior of minfng

Corce consisting of

o
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ristict Coliecior - Chairman
Suzer=iandent of Polics

i Seouiv Director !ooking after Revenue and Mining.

T Py - £
i, District Mining Ofiicer or District Level Official of the Depcrrmsnt o

Geology and Mining, Member Secretary/  Convener.
V. District Forest Officer.

State Pollution Control Board official.

Disirict Transport Official .
~ooorgingiv. the District Collsctors have constituted the District Levsl Task Faorcas and
sn2y are condusting monthly review msetings.

4. Howsver it is felt that the oomoosition.of ofﬁcials in the existing District Laval
Tesk Force is inadequate to cur‘all the rnen;co of illicit mining ./ quarrying when
cemnared with the proposal-of the District Collector, Nilgirls regarding constitution of
wavzl Commiites. Henee-for-effective monitoring at root lavaj / curtelling of illicit
JUBTYing imining: fransportation of minerals and to minimizs loss of Rsvenus ¢ tha
Stiete exchaguer, the Governmen: direct ths Collectors of all District reconstituss the
existing District Lzvel Task Forces with composition of fol towing Dmula

. District Collector — Chairman

Superintendent ¢f Paolics.
Sistrict Forest Officer,

o

(S

District Revenuﬂ Ofiicer. ' o .
grona':_;T fansport Officer

RevenuéfDMsmnal Ofiicer

Deputy Supenmendant of Police

Assistant Director ( Panchayat)

B~

[84]

o

501&3*\]

- Assistant Director (Town Panchayat)
10.  Commissionsrs of Municipalities.
1. District Level Official from Tamil Nadu Pollution Control Board.
12, Deputy Director (Mines ) Assistant Direcior (Minast - Niembazr
Secretary Convenor, .
The Execitive Ewginé‘a;(PWD-WRO;

£
em X
N

L
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AT

Trs hnctions o tne Detrct Leval Tasy Frroes sn2) s 2s fuigut.
&) o ocoliec Teyisw e nforrration  casss atuet 0 76 g2
mning /quarrsing witnin their [uriscictione .
b %o monitor the functions of the Taluk Leve, Tzer Furtet.
The District Level Task Force shali mest oncs ir. » rrrrtn whnout 8l v e
tns lllegal quarrying /mining! transportation /damage czused to the enronment and 1o
seng raport to State Laval Task Forea,

8. The Government zleo direct all tha District Collectzrs 1 onsftute T2ius Levzl
Task Ferces with the socmpositon of following ¢¥icizls

“. Tahsildzr- Convenor
"

Z. nspscter

s. Fcrest Officer ( Forsst Range Offizzer’

=

<. A Rsgresentziive of Depanment of Seciozy 2ns Hining In he Coniemit

nspestcr of Polics
NO-HRO; .

TEUUSTT SLITiss £nel 3 iIn ie Minirs
iass s e S oim & f ol ze < 2, merae Tlilaly -
UErying fisid ano on vehicdiss trensporiing minsrals 30 23 w© 2mast g ceamdng

for it (e e e
——riliie e --n.l.,&'. ——

3
mining / transporigtion cf mine by forming fiving squazs 207 =

District Level Tesk Forcz end it shal meet fortnignidy

g Inth ﬂa‘ypn' of ilizczi mining. the Village Acmitisrzi oz sz Ti-gine-

[{H]

Cfiicer in —charg%fétnv zrez shall be heid resoonsici

ggainst e o.tengpr znd ths concemsd DisTier Colesier s cec

Calesis LSSIST D Eez
“/41:
Oegpanmentai achomagams' them and send 2 rsporn o Govemment.
5. The uoliectors of all Disiricts aS reGuesies 0 12ke immadiziz alion 2ns sera
repor1to Covemment.
BY ORDER OF THZ COVERNCR

. s . —

e QE~TOTT Aoy ==~ ~/A ToNbaTw

ER]NC "'("._ oewmo I ARY . e TUNETOON
"'*‘-Itﬁﬁﬁﬂ"l"‘"‘..'.“".’."ll“r!‘".&l"r"'ﬂ-"b\ Ed E AR AR ET LR
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Industries Department - Mines and Minerals - Directions of the
Hon’ble Madurai Bench of Madras High Court In Review Applicatlon (MD) Nos.
80-82 of 2019 - Issuance of directlons to the authoritles of Revenue, Police,
Forest and Geology and Mining Departments on selzure of vehicles and
compounding of offences - Orders - Issued.

e Rap—"

G.0.(Ms).No.170 Dated 05.08.2020
Qg 21, Fmiaufl augpLLd,
lmousirEmeur gyem@-2051
Read:

1. G.0.(Ms).No.1464, Industries Department, dated 08.12.1981.
G.0.(Ms).No.626, Industries (K) Department, dated 11.6.1986.

3. G.0.(Ms).No.167, Industries (MMC.1) Department, dated
16.06.1994.

4. G.O.(Ms).No.4, Industries (MMC.1) Department, dated
02.01.1998. '

5. G.0.(Ms).No.114, Industries (MMC.1) Department, dated

18.09.2006.
6. G.0.(Ms).No.12, Industries (MMC.1) Department, dated

02.02.20089.
7. Orders of the Hon'ble Division Bench of Madural Bench of

Madras High Court dated 29.10.2018 in W.P.(MD) Nos.19936/
2017 and 7595/2018 and W.M.P.(MD) No.7225/2018.

8. From the Director of Geology and Mining, D.O.Letter No.8981/ __.
MM6/2018, dated 27.11,2018 addressed to all the District
Collectors.

9. Government Letter No.14148/MMC.2/2018-2 and 3, dated
05.12.2018 addressed to all the District Collectors and the

Director of Geology and Mining.

10. Orders of the Hon’ble Supreme Court of India in SLP (C)
Nos.33477-33479/2018, dated 11.01.2019. L

- T ——

(p.t.0)
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nch of Madras High Court dated
u;a;oli’:g in R.A.(MD).Nos. 80 to 82 of 2019

11. Orders of the Mad
6 of 2017, 7595 and 21485 of 2018.

0
09.09.2019 and 12.
in W.P.(MD).Nos.1993

From the Director of Geology and Mining, Letter Rc. No.

8981/MM6/2018, dated 17.03.2020.
2 3 3 3

12,

ORDER:

Writ Petition(MD)Nos. 19936/2017, 7595 and ’21143%::.12;8 Beﬂgg
W.M.P.(MD) No.7225/2018 have been flled before the Hon b'e' leaal sand
of Madras High Court by Tvl. Muthu and others for prohibiting g '?'ﬁanjavur
quarrying operations in Vellar and Agniyar river of PUf:Iukkottal and I a Hioh
Districts respectively, The Division Bench of Madurai Bench of Madras Hig
Court. in its order seventh read above discussed the present procedure
followed in the cases of seizure of vehicles carrying minerals illegally and

directed that,

(i) the concerned Revenue Officials to make a complaint after the seizure to
the jurisdictional court preferably within a period of one week and
thereafter to make appropriate application for confiscation, which might
include a vehicle, said to have been involved;

(ii) there is no bar for the Police to register a case for the offence under
Section 379 of IPC along with the offence under the Mines and Minerals
(Development and Regulation) Act, 1957. Whenever an offence is
registered under Section 379 of IPC, it will not take away the power of
Revenue officials to give a private complaint. Since, this position is
already settled, the Court directed the Revenue officials to inform the

case has to be registered by the Jurisdictional Police. This procedure will
have to be followed strictly;

(iii) there is no way, a power of compounding can be exercised URder—-

itself is not available to an authority, other than the Court.

2. The Division Bench of the Hon’ble Madurai Bench of ;
Court finally issued the following directions: MadraE_l_-ljgh
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(if) As stated in the above said Government Order, periodical meetings will
have to be held which is inclusive of action taken/ to be taken for the
illicit mining.

(iif) Steps will have to be taken for dereliction of the duty by the concerned
officials. :

(iv) Taluk Level Task Forces shall also comply with the directions issued in
the'Government Order by making frequent surprise checks and submit
their report to the District Level Task Forces.

(V) The Taluk Level Task Forces shall meet every fortnight as mandated in
the Government Order.

(vi) The responsibility fixed in the Government Order will have to be strictly
construed and action will have to be taken against the erring Village
Administrative Officer, Tahsildar, Officer in-charge of Department of
Geology and Mining at District Level,

(vii) Action taken report will have to be sent by the District Collector
concerned for the purpose of taking necessary action. The District
Collector concerned shall take appropriate departmental action by
himself as per the Rules provided so.

(vili) Separate records will have to be maintained by the Village
: Administrative Officer, Tahsildar and Officer in-charge of the
Department of Geology and Mining with respect to the cases involving
illicit mining.
(ix) As and when illicit mining is reported, the same will be recorded in the
records.

(x) The respective District Collectors will have to ensure by making vide
publicity of phone particulars assigned to the District Level Task Forces
and the Taluk Level Task Forces, so that, the general public can give
their complaints. There should be affixture or display of the pheone. .
particulars in the Collectorate, Taluk Office, Office of Deputy Director
and Assistant Director of Geology and Mining and that of the Village

Administrative Officer. e

(xi) Complainant will have to be intimated on the action taken within a
period of one week from the date of receipt of the complaint. A
Complaint shall also be received even when made through phone calls.

(xii) Complaints by an authorized person under section 21 of the Mines and
Minerals (Development and Regulation) Act, 1957 are to be made
immediately and not later than one week from the date of seizure.

(xiii) Whenever, a final report is filed for the offence under sect{on 379 IPC
by the jurisdictional police before the jurisdictional Magistrate, the
same shall also be committed to the Special Court. This is for the
reason that it would be appropriate to deal with both the pqlice_ case
and the private complaint by the same Court apd in order to avoid any— -

possible conflict. :
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TUre Can issué &8 memo to the

. time of sei. . e
1als at\f::'del mineral among other things, indicating

(xiv) The revenue offic
the date and time.

rerson in-charge of the
;he seirure made, along with
' ' il be produced
ar as 2 hicles are concerned, they sha
(x”ézg;eméngb;\hni:r:‘gdﬁggistrate Court by the revenue authorities at

the time of filing their respective complaints. \
(xvi) Any application for release of vehicle etc., can only

Special Court alone.
d constitute a contempt of the order

i : violation of the above woul !
(M)g&ggy this Court, for which, appropnate application can either :e
filed before the First Bench of this Court or any other Bench as per the

direction of the Hon ble Chief Justice.

e filed before the

3. In his D.O.Letter eighth read above, the Director of Geology and
Mining has instructed all the District Collectors for compliance of the orders
passed by the Division Bench of the Madural Bench of Madras High Court
seventh read above. In the Government letter nineth read above, the
Government has instructed all the District Collectors to give wide publicity of
G.0.(Ms.).No.135, Industries (MMA.1) Department, dated 13.11.2009 by
exhibiting the contents of the Government order in prominent public places
and also to issue appropriate circular to the revenue authorities to follow the
directions passed by the Madurai Bench of Madras High Court scrupulously
without any deviation during the time of seizure of vehicles Involved in illicit
mining. The Government further instructed the Director of Geology and Mining
to submit a detailed report called for by the High Court of Madras regarding
compliance of its directions on behalf of the Secretary, Industries Department.

4, With regard to the orders pertaining to compounding of offences
passed by the Division Bench of the Madurai Bench of Madras High Court,
SLP(C)Nos.33477-33479/2018 were filed by the State Government through™~
the District Collector, Pudukkottal District. The Supreme Court of India” W&
disposed the above SLPs in its order tenth read above, by not inclining to
interfere with the order of the High Court and also held that If the petitioners
have any grievance with regard to any of the directions contained in the order
of the High Court, it will be open for them to request the High Court for
reconsideration of the matter. Accordingly, Review Applications (MD) Nos. 80
to 82 of 2019 in W.P.(MD).Nos. 19936 of 2017, 7595 and 21485 of 2018 have
been filed by the State through the District Collector, Pudukkottal District In
the Madurai Bench of Madras High Court.

5.  The Division Bench of the Madural Bench of Madras High Court has
dismissed the Review Applications in its order eleventh read above with the
following directions:-

(i) "The Secretary to Government, Industries Department, Fort

St.George, Chennai is directed to issue proper directions either |
by way of order or circular to all the persons authorized to

- ——— ..
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exercise the power to seizure indicating the manner and the
circumstances under which the power of compounding is to be

exercised sparingly;

(ii) The designated Courts are directed to deal with the question of
confiscation or release of the vehicles on receipt of the private complaint
or seizure report from the person authorized, notwithstanding the
exercise of power of compounding. The persons authorized are directed
to comply with the earlier directions with reference to making the private

complaints;

(iii) Whenever the vehicles/materials seized are produced before the Court of
confiscation proceedings, the Courts concerned shall take photographs of
the vehicle/material and keep the material by public auction after getting
valuation report from the Motor Vehicle Inspector of the District
concerned (or) the authorities concerned and shall issue sale certificate
to the successful bidder and deposit the sale price to the credit of the
particular case. In the event, confiscation is ordered by the trial court,
the amount shall be confiscated to the Government. “

(iv) If the designated Court comes to the conclusion that the vehicle/material
is not liable to be confiscated, the same shall be returned to the parties
who are legally entitled to.

(v) The applicants are directed to file an affidavit on the complaints made on
the direction issued by this Court, particularly in the light of the

submission made that they are not being followed. Such an affidavit will
have to be filed within a period of four weeks from the date of receipt of

a copy of this order”.

6. The Division Bench of the Madurai Bench of Madras High Court in
its further order dated 12.09.2019 has clarified that paragraph 13 Clause (xv)

of the earlier order passed in the writ petitions in W.P.(MD) No0s.19936 of -

2017, 7595 and 21485 of 2018 dated 29.10.2018 stands deleted. The Court
has further clarified that in so far as the complaint given under the Mines and
Minerals (Development & Regulation) Act, 1957 or the Tamil Nadu Mipor.
Mineral Concession Rules, 1959 Is concerned, cognizance can be straight away
taken by the Designated Court and therefore, there is no need to file the same

before the jurisdictional Magistrate.

7. Accordingly, the Director of Geology and Mining in his letter 12
read above has sent a proposal to Government. The Government carefully
examined the proposal of the Director of Geology and Mining and Issue

following directions to all the District Collectors:- - -

A. Directions to the Authorities / Officials of Rev: R d
and Mining who have been empowered with. powers under sub-section

4) of sectlon 21 of the Mines and Minerals (Developr
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Act, 1957 (Seizure powers) i.e.,

for effecting seizure of vehiclas

involved in illicit_ quarryt

ng_/ mining

Officials empowered to

perform under section 21(4) (p.t.o)

Act, 1957:

(0

In G.0.(Ms) No.1464, Industries Department, dated 08.12.1981,

orders were issued specially empowherircl)g thfyo;fa'l;:;li‘lz ao: ;gi;ﬁ::;:i
Department not below the rank of t e epu i

Exgcutive Magistrates under sub-section (1) of section 2(: of t;legncc:gz
of Criminal Procedure, 1973 to exercise th_e powers conferred |

said sub-section (4) of section 21 of the said Act.

(i) In G.O.(Ms) No.626, Industries (K) Department, dated 11.06.1986,

orders were issued appointing the Assistant Director o_f Geology apd
Mining, Assistant Geologists, Special Tahsildar (Mines), Sp_egal
Deputy Tahsildar (Mines) of the Department of Geology and er'ung
as Special Executive Magistrates for the performance of functions

specified in sub-section (4) of section 21 of the said Act within their
respective jurisdiction.

(ii)In  G.0.(Ms).No.114, Industries (MMC.1) Department, dated

18.09.2006, orders were issued empowering the Police Personnel not
below the rank of Inspector of Police to exercise power under the
sub-section (4) of section 21 of the said Act within their respective

jurisdiction.

Directions to the enforcing authorities:

(a)

(b)

The officials empowered to perform under sub-section (4) of
section 21 of the Act have to handover the vehicles and tools
~involved in illicit quarrying / mining to the concerned Police- official
of respective jurisdiction and to request Police Department -to
register FIR in the police station concerned against the offenders in

connection with magazar, the seized vehicles, tools, etc. involved
in illegal mining and transport of minerals. .

The officials empowered under.sub
Act have to send reports on the seizure of vehicles, tools
minerals, etc. made by them to the compounding aut,hoﬂﬁgé
concerned for taking appropriate action at their énd in accordance
with the Act and Rules, i.e., in the case of minor minéral qther
than Granite to concerned Revenue Divisional Officers and in-.the
case of Granite and Major Minerals to the District Collectors.

Directions to the Authorities / Officials of Revenue, Forest and -Po
Departments who have been deleqated with powers under sgcaglccxjn gzlicgef
the Act for making complaint to the Designated i

court
Making Powers). (The word “Complaint”

t-the-section-22 of the Act
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the appropriate criminal court of such
jurisdiction I.e., by filing appropriate affidavit with fees through
concerned local GP. The affidavit should be supported by the Magazar,
seized vehicle’s documents, Statement of Police Officials, Copy of FIR
and if concerned person has been incarcerated, evidence thereof.)

oOfficials empowered to perform under Section 22 of the Act, 1957:

(i) In G.0.(Ms).No.4, Industries (MMC.1) Department, dated
02.01.1998, orders were issued by the Government authorizing the
Revenue Divisional Officers concerned to make complaint under
section 22 of the said Act in respect of cases falling within their
jurisdiction relating to minor minerals namely, building, and road
construction stones including gravel, ordinary sand, earth and turf,

ordinary clay including silt, brick and tile clay.
(i) In G.O0.(Ms).No.167, Industries (MMC.1) Deparl:menl:C _ dated
02.02.2009, orders were issued by the Government authorizing the

District Forest Officers concerned to make complaint by way of an
affidavit under section 22 of the said Act in respect of cases falling

within their jurisdiction.
(ii)In  G.0.(Ms).No.12, Industries (MMC.1) Department, dated
02.02.2009, orders were issued under section 22 of the said Act
N authorising the District Forest Officers and the Police Personnel not
below the rank of Inspector of Police, to make complaint in writing
by way of an affidavit to the Court of competent jurisdiction for any
offence punishable under the said Act or any Rules made thereuner,
in respect of cases falling within their jurisdiction.

mean filing of criminal case before

Directions to the complaint making authorities:

After receipt of reports from the enforcement authorities
concerned ‘on the seizure made by them in respect of Major
Minerals, viz., Limestone, Magnesite, Beach Sand Minerals, etc.,
the District Collector who has been delegated with powers under
section 22 of the said Act has to make a complaint by way of an
affidavit to the Designated Court with respect to the offence
committed by the offenders under section 21 of the said Act.

(b) After receipt of reports from the enforcement authorities
concerned -on the seizure made by them in respect of Minor
Minerals, viz., Roughstone, Jelly, Sand, Earth, Gravel, etc., the
Revenue Divisional Officers/Sub-Collectors who have been
delegated with powers under section 22 of the said Act have to file
complaints by way of an affidavit to the Designated Court with
respect to the offence committed by the offenders under section

21 of the said Act.

(¢) After the seizure of vehicles by the compounding authorities for_
contravention of sections 4(1) and 4(1-A)-ef-the-said Act or after
receipts of reports from the enforcing authorities on the seizure of

(@
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minerals, etc. made by them, the Officals wh.o \

have been empowered to perform under section 23-A OB gh.eisa.c:

act, namely the District Collector and the Revenue DiViS orf;:r

;)ﬁi'cers/Sub-CollectOrs concermed  could make orders
mmitted for illegal mini

compounding the oﬁt':gce co
. ; re or a
of minerals either be the said Act and rule 36A of the
1959. This action is

in accordance with section 23A of s
Mineral Concession Ru
Tamil Nadu Minor Min éhe > o o s

only a recovery proceedings for collecting

perralty from the concerned person to make the loss created by

him to the addition of exchequer. _
(d) The authorities authorized under section 22 of the said Act, namely

the Police Personnel not below the rank of Inspector of Police have
rt of competent jurisdiction

to make complaint in writing to the Cou
with necessary documents and fees

by way of an affidavit along
for any offence punishable under the said Act in respect of cases

falling within their jurisdiction.
(e) The authorities authorized under section 22 of the said Act, namely
the District Forest Officers have to make complaint in writing to
the Court of competent jurisdiction by way of an affidavit along
with necessary documents and fees for any offence punishable
under the said Act in respect of cases falling within their

vehicles, tools,

jurisdiction.
i i the ities of Rev Forest De ts who
ve bee elega wi owers for _compounding the offen

itte er sectio -A of the Mines and Minerals (Development

and Reqgulation) Act, 1957 and rule 36-A of the Tamil Nadu Minor Mineral
u Co unding Powers

Officials empowered to perform under section 23-A of the Act,

1957:

(i) As per rule 36-A of the Tamil Nadu Minor Mineral Concession
Rules, 1959 inserted vide G.0.(Ms).No.166, Industrie
Department, dated 16.06.1994 and subsequent ’amendment:
made thereof, whenever any person contravenes the provisions of
sub-sections _( 1)_ and (1-A) of section 4 of the said Act in any tand
enhanced seigniorage fee upto a maximum of fifteen time th'
normal rate subject to a minimum of twenty five thousand e
shall be charged and recovered from that person b thn I;E!pe‘es
tcl:wce’anzcl:or o;ithe tl\)istrfi]ct Forest Officers as the case n‘:ay ebeliT?rf

ernative, he shall be liabl
sub-section (1) of section 21 of tﬁet(s)a?: /{)cl:miShed * prov!ded "

(i)As per the proviso to rule 36-A(1) | nera
of the Tamil Nad
Concession Rules, 1959 inserted vide G.O.(Ms).N%.gin?r:detries'
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Department, dated 02.01.1998, in respect of minor minerals,
namely, building and road construction stones including gravel,
ordinary sand, earth and turf, ordinary clay including slit, brick
and tile clay, the powers and duties exercisable an dischargeable
by the District Collector under this sub-rule shall be exercisable
and dischargeable by the Revenue District Officer concerned

within their respective jurisdiction.

(iii)In  G.0.(Ms).No.4, Industries (MMC.1) Department, dated

02.01.1998, orders were issued by the Government directing that
the powers exercisable by the State Government under sgb-
section (5) of section 21 of the said Act shall be exercisable also

" by the Revenue Divisional Officers concerned in respect of cases

falling within their jurisdiction. Provided that the above powers
shall be exercisable by the Revenue Divisional Offlcers only in
respect of minor minerals, namely, building and road construction
stones including gravel, ordinary sand, earth and turf, ordinary
clay including silt, brick and tile clay.

Directions to the Compounding authorities:

(a)

(b)

(©)

(d)

After receipt of reports from the enforcing officials concerned on
the seizure of vehicles made by them, the District Collector who
has been delegated with powers under section 23-A of the said Act
could pass orders for compounding the offences committed in
respect of Granite under rule 36-A of the Tamil Nadu Minor Mineral
Concession Rules, 1959 and compounding orders could be made
for major minerals in respect of the offence committed under

section 21(5) of the said Act.

After receipt of reports from the enforcing officials on the seizure
of vehicles, tools, etc. involved in illegal mining / illegal transpart
of minerals, the Revenue Divisional Ofﬁcers/Sub-Collectors‘wh'b
have been delegated with powers under section 23-A of the said
Act and rule 36-A of the Tamil Nadu Minor Mineral Concession
Rules, 1959 could pass orders for compounding the offences
committed in respect of all minor minerals except Granite.

As per section 21(4-A) of the said Act, seized materials are liable to
be. confiscated by an order of the Court competent to take
cognizance of the offence under section 21(1) of the said Act and
the seized materials are to be disposed of in accordance with

directions of such Court.

The Hon’ble Division Bench of Madurai Bench of Madras High Court
by the order dated 09.09.2019 in Review Application (MD) Nos. 80
to 82 of 2019 has held that what Is permissible to the Reveune
Officials, namely the officer authorised, is only the seizure and not
confiscation or disposal of such materials. The Hon'ble Court fias
further held that while exercising the powers of compounding or
making complaint to the Court, the officer authorise cannot release
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. ' ourt has
the vehicle or the other materials seized. The Tg:]brleesfwith the
also held that the question of release or conflsca mely, the
Court only. The Compounding authoriﬂesb' tni?:t Collectors

- rs and the Distr
Revenue District Officers/Sub-Collecto he said Act for release of

i rt
have not been vested with powers unde ]
seized vehicles, tools, minerals, etc. and therefore, no order

shall be ‘passed by the compounding authqritles for releaseal;:f
them. But they can collect the compounding fee and pem Z
as per the orders of penalty as it would make tl-'lF:' loss goo
in favour of the Government. In other words, the individual makes
compensation to the Government for the loss made by him by way

of illegal quarrying / mining.

8.  The District Collectors are directed to strictly comply _with the
above directions and send periodical reports to Government and Director of

Geology and Mining.
(BY ORDER OF THE GOVERNOR)

N. MURUGANANDAM
PRINCIPAL SECRETARY TO GOVERNMENT

To .

All the District Collectors,

All the District Forest Officers,

All the District Superitendent of Police,

The Additional Chief Secretary to Government,

Revenue Department, Chennai - 600 009.

The Additional Chief Secretary to Government,

Home, Prohibition & Excercise Department, Chennai - 600 009,
The Principal Secretary to Government,

Environment and Forest Department, Chennai - 600 009.

The Director of Geology and Mining, Guindy, Chennai - 600 032.

Copy to:
O/o. Hon'ble Minister (Law, Courts and Prisons), Chennai - 600 009, T

The Law Department, Chennai - 600 009.
All the sections in the mining wing of Industries Department,

Chennai - 600 009, V
Industries (OP II) Department, Chennai - 600 009

SF/SCs.
// Forwarded By Order //

A

. -——SECTION OFFICER
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